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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

ORIGINAL APPLICATION No. 1I[/ zAzAEZ

ln The Matter"of

Subhas Datta

... Applicant
.*'

Versus

State of West Bengal & Ors.

Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NUIVIBER 09, IVI/S AARPEE

MINERALS & AGGREGATES
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the M/s IRCON lnternational Limited is

annexed herewith

4. Photocopies of the Approval by the

Sevoke Gram Samaj Sewa Samiti and

Trade License issued by the the Sittong-

lll, G ra m Panchayet are coilectively

annexed herewith
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R-3
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5. Photocopies of the Consent to Establish

to the unit of the respondent dated

29.09.7022 and also Consent to operate

dated 22.L7.7022 valid for 5 years from

the date of issue are collectively annexed

herewith

R-4

3s

t\
6. Photographs as above referred to are

coilectively annexed herewith
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KRISHNENDU BERA

Advocate
For Respondent Number 09
Email: krishnenduberaST@gmail.com
(M):9804a70s9s
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

ORIGINAL APPLICATION No. 111/ 2024lEZ

In The Matter of:

Subhas Datta

Versus 
"' "' APPlicant

State of West Bengal & Ors.

..... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 09, M/5 AARPEE

IVI INERALS & AGGREGATES

l, Sri Sourav Garg, Son of Sri Ratan Garg, aged about 28 years, by faith- Hindu, by

occupation- Business, being one of the partner's of M/s Aarpee Vlinerals & Aggregates, a

partnership firm having its registered office at Premises No. 883/Nl2B2/883, Ashram Para,

P.O & P.S- Siliguri, Pin: 734001, Siliguri, District: Darjeeling, West Bengal, do hereby solemnly

affirm and submit as follows:-

1. That I am one of the partner's of IVI/s Aarpee Minerals & Aggregates, a partnership

firm having its registered office at Premises No.883/Nl?821883, Ashram Para, P.O &

P.S- Siliguri, Fin:734001-,5iliguri, District: Darjeeling, West Bengal, I am competent to

swear and affirm this affidavit for and on behalf of the partnership firm namely lVl/s

Aarpee lVlinerals & Aggregates.

2. That this respondent had filed i. A. No. ffilTAZA/EZ for being impleaded in

connection with the original application and has been added in the original

application pursuant to the Solemn Order dated A2.A9.2024 passed by the Hon'ble

Tribunal.

is Counter Affidavit is being filed in compliance to the Solemn Order dated

wherein the learned Counsel for the respondent number 09 had prayed

for filing the Counter Affidavit.
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4, IRCON lnternational Limited (tvl/s IRCON) had entrusted the job of construction of

tunnels between Sevoke, West Bengal and Rangpo, Sikkim in connection with its

New Single Line BG Railway Line Projectto a group of five entities i.e. M/s ITDCL, VUs

GECPL, tVUs CS-Dhorajia jV, M/s Patel Engineering Limited and Apco lnfratech

Limited.

5. The civil work under the project requires aggregates.

6. lvl/s IRCON took lease from North East Frontier Railway of a piece and parcel of land

at Sevoke and permitted the aforesaid agencies to set up a crusher plant thereat"

7. That vide letter dated 26.08.2022 IRCON lnternational Limited (Mls IRCON) has

informed the Sub Divisional Officer, Kurseong, District: Darjeeling that M/s IRCON

had allotted 2.0 acre of Railway land at Sevoke to set up stone crushen plants to five

executing agencies namely IVI/s ITDCL, N'l/s GECPL, tvl/s CS-Dhorajia JV, tVlls Patel

Engineering Limited and Apco lnfratech Limited.

8. The aforesaid five agencies entered into a sub license agreement with this

respondent for establishing the crusher plant.

9. A Land Agreement has been signed between M/s IRCON and the five executing

agencies and also with M/s Aarpee lVlinerals & Aggregates, Siliguri. Moreover, iVl/s

IRCON has indicated its No Objection for the impugned unit r-rnder the land

agreement which has been signed ancl executed between five executing agencies

and aiso with M/s Aarpee lVlinerals & Agregatess, Siliguri.

Photocopy of the letter dated 26"A8.2022 written by the tVUs IRCON

lnternational Limited to the 5ub Divisional Officer, Kursheong is annexed hereurith

and marked with the letter'R-1'.

04.2022 the Chief Conservator of Fonests, Wildlife North, West Bengal

ermission to the lt//s iRCON to set up a dedicated stone crusher unit

lic interest for the Sevoke-Rangpo New BG Rail Line project and the

ended till 31.01.2025.
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Photocopy of the letter dated 13.A4.2022 issuecl by the Chief Conservator of

Forests, Wildlife North, West Bengal to the M/s IRCOt\ International LimiteC is

annexed herewith and rnarked with the letter'R-2'.

11. That this unit has been granted necessary approval by the Sevoke Gram Samaj Sewa

Samiti for installation of stone crusher unit and also the Sittong-lll, Gram Panchayet

has granted trade license to the unit.

Photocopies of the Approval by the Sevoke Gram Samaj Sewa Samiti and

Trade License issued by the Sittong-lil, Gram Panchayet are collectively annexed

herewith and marked with the letter'R-3'.

1"2. That it is also pertinent to mention at this juncture that the 5ub Divisional Officer,

Kursheong had granted Consent to Establish to the unit of the respondent dated

29.09.2022 and also Consent to operate dated 221,22022 valid for 5 years from the

date of issue.

Photocopies of the Consent to Establish to the unit of the respondent dated

29.A9.2A22 and also Consent to operate dated 22.12.2A22 valid for 5 years from the

date of issue are collectively annexed herewith and marked with the letter 'R-4'.

13. That as has been stated in the Comrnittee report filed by the District lVlagistrate &

Collector, Jalpaiguri dated 01.09.024 and also by the West Bengal Pollution Control

Board dated 31.08.2024 that therb are some observations against the unit and it is

stated and submitted that the unit has taken precautionary measures and rectified

the same.

i N
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(lrt 5

Serial
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Observation of the Joint Committee Steps/tVleasures taken by Unit

f,
There was no construction of High

Boundary wail/Wind breaking wall:

Construction of High boundary

wall is in process

u
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2 No arrangement for covering most of

the machineries were observed

All the machineries have been

covered properly (Photcgraphs

enclosed)

3 Boulders, different size stone

chips(products) and stone dust (by

products) were found stored in open

area

The same have been stored in

covered spaces

4 There was no concretey'metalled

road for movement of vehicles

within the unit

The unit has taken steps for

construction of rnetalled roads

5 There was no water sprinkling

arrangement at strategic locations

within unit premises

Water sprinkling are done on a

regular basis

6. Locational Geo-Coordinates of the

unit were measured whether the

unit falis within any nearest Eco

Sensitive Zone (ESZ) or not

The unit does not admit this as the

method of measurement does not

give the accurate figure

Photographs as above referred tc are collectively annexed herewith and marked

with the letter'R-5'.

14. That there is an Amy bombing squad in the Eco Sensitive Zone area and there is

regular vehicular movement in the said Eco Sensitive Zone as stated in the

Committee Report filed in the Original Application.

15. lt is respectfully submitted that the procedure for measuring whether the unit falls

within the ESZ on the basis of locational geo-coordinates is inaccurate. The

o ittee has not disclosed the exact geo-coordinate of the Mahananda Wilcjlife

from which the geo-coordinate was taken as the source point and the

doing so. The committee has also not disclosed the exact geo-coordinate

which was taken as the endpoint for measurement and the reason for

Hence the measurement is not only inaccurate but unscientific. lt is

\
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respectfully submitted that civil death of an industrial unit cannot be done on the

basis of such ballpark figure or approximation. The measurement ought to have

been done physically on the basis of chainage. The unit is beyond the ESZ. Moreover,

the Notification declaring t\4ahananda Wildlife Sanctuary as ESZ cannot have

retrospective effect, thereby resulting in death knell of industries and units set up

prior to such notification. The notification is in breach of the Fundamental Rights

guaranteed under Part lll of the Constitution of lndia. To such extent, the notification

is ultra vires the Constitution. The Tanal lVlaster Plan for the ESZ was also not

prepared in accordance with the requirements of the said notification by following

the procedure provided therein. No public consultation took place. lt is the result of

ipse dixit of the administrative authority. The unit was set up after complying with all

extant statutory compliances. lt has been granted CTE and CTO by the appropriate

statutory authorities and such CTE and CTO are still valid and subsisting. The unit is

not a unit strictly within sl. 1of clause 4 of the notification since it is directly

connected with the project relating to construction of tunnels between Sevoke,

West Bengal and Rangpo, Sikkim by way of providing civic amenities and providing

new roads through such tunnels by l\l/s IRCON through its implementing agencies.

As such it would fall within sl. 18/19. The respt:ndent undertakes to ensure that

there is no environmental pollution or desecration by undertaking appropriate

remedial and protective measures.

respondent reserves right to file any supplementary affidavit as may be

smooth adjudication qf the instant original application

ost humbly submitted that this Hon'ble Tribunal may kindly be pleased to

ry Order/Orders as is deemed fit for the ends of justice and that the

ent has high regard to the Order/Orders as passed by this Hon'ble Tribunal

.2
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d Aggregates

7

Advocate

Aa
ent

Partner

e^^

330



1A

VERIFICATION

I, the deponent do hereby verify and declare that the statements

&* Partner
nent

Aarpee Minerals and Aggregates

Partner

Solexnany Afffirmeu and
De*lared b*{i*r's *re UiS 139

, (c)

Notar}

Advocate

i, C r/ 'q?4
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s

Sumitr* $natt**hYya
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Go\€mmeotc'f We$ Eengd

O[rectomte ol Foresls

Gtffice of $c Chief Consewator o{ Forests, ltlildlife North

S-l.O.l Con,pt"x. JdpaQuri, P.O. Darrquaihat. DisL Ja$a(uti:: 735 121

Phore-Far: :'" 255627I255193.emal

Menro No. : 762 trW-$C(iVlML Datcd : 1i.04.2022

| !r,.. r, .r. :ti ii'. -:..-
r.." ..i-..' !t:.n.::' '..' ' . Broad Cauge Rail line Projcct

' TRCON tntcmational Ltd-

Sub; Sening up a Crusher ?!ant at Raihvay tud near flilway b,riage'iro. 52 on Teesta River bed'

Ref. l" lRcoNa046NFR-S.R.RP/Forest/05/2958, dt. 06.G'1:022 issoed..by Pmlect Director'

.SRRPARCON.
2. l t8. dt. 19.08:020 issucd by A.E.. Sitiguri. NH SuLDivisiorr.t, P.W. (Roads) Dtc

l- 3ot/cJsPc dL 29.0E-2020 issred by commissionerof Police. Siliguri-

t-Wil:.1*nn*allx'rcn of stone crusherlsevokeAV-4 (Land), dt" Z5.l ll02l issued by CG&NfR'

Maligaon.

Sir.

The uadersigned b in'receip of y'our memo refcrred above. You have apprised the pmblefus

being faced by TRCON o'f tatc in Pt'ocu'€meat of stsne aggregates aod sand for consiruc'lion of Sevoke

n ogpo Nso Broad 6auge Rail lioe Projecr. The iraposftion of local restricdon-oo movsm€flt of trafric

vi" Io.onatioo bri,<tgi hes afterfed ,egu!"r supply of construction materials. u&ich in'nrn is delayiog

coostn ction.

Coasidcriog the sraregic imporrance of thc ptoject and liketihood of escalation of pro.iect cct

due to disruption ii suppty oiconstruction malerial, your proposal to set uP a dedicaed Snne Crusher

Plant on the Raihvry IJnd at Sevoke near Bridge No. 52 (land already in possession of railway since

1957) is agreed in public interest' on followin6 condiEons:

t. The plant witt bc set up on .tlre river bed itself oo the eristing railway hnd io possesion of

rai!wEl{e'

2. Thc approach to dre hnd wilt be tlrough the forest land and eotry fee wilt be required to bc paid

Uy.ttCON. All materiat entering the unit rvilt be covered by a Transit Pass aod poper

auttorization.

l. The stone boulders can onty be taken up from Tcesta river H" The required boutden will be

cotlectcd from Tccsla River Bcd as per ttrc dircctions of Range Officer, Sanctrar-v Norh Range'

Mahananda V/i6life Sancuary and &e Divis-ronal Forest Officer. Darjeeling llfrldtife Division-

The IRCON on the beJralf of uscr agenc,y will submit a requisition tbr the boulders /RBM and

d\

.",1:i.l
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al:tir,ntii'.:'i :,i':hu., IFS .

Chief Conserrrator of Forcslr
WildlifeNoth.W-8.

MemoNo.: ?62lZW-S0(iX\fL Dated:13.04:022

Copy foru,arded for information to r'i. 
Tft" Principal Chief Conservalor of Fores€s. Wildlife & Chief Wildlife Warden, We* Bco8al
Tiis bns reiercrrcd to &e discussion lrcld wi& -v$r kind self in dris regard-

2. The Divisional Foresl O6[icer. Dar]rting Wildlife Division. He is requeSed to tak? nec€ssary

actioo.

Chief Cot',,cr'. :xt.r' i'i Forestr
WikilifcNordr, W.B.

ffi vt,

1

I

(

r"rii{ pay tlc reqgisite cherges.. No i:oulders can be brought frorn ariy o&er sourca fiorbrushinp

An ortry fees of Ri 5OO t" pr 6 ei&ic meter and appticable T.P. Fee witl be applicabh in '

addhion o Bc costofforest Produge
4. The crushed materials, ean oolt * uscd for conslructioo of Sevske Rangpo New Broad Cauge

. Rait line ?roiect The maeria.tr canmt be sold or transported to any other lc'cation or 4ency.
Thc vioftrtion wi[ be co6idercd as the$ of forest produce and srrinlenr legal action wi]l be

iniiiatcd under rhe pro{ision of tndian Forest Ac{1927 aid WildliG Proteaion Act' 197!.

j. As the project compbrioo deadtine is December'2023. the crusher must bc dismantled by 3lr
Octob€r323 and the lard shordd be reverted to the pr€sent day cordition and no remnants'

whatsocver, be laA ar lhc cruslring unit sile.

6" Adequat€ du* srpprcss'on measues *ould ire adopted and.oo slurry should be dischargpd h rhe

urater flow of river. The dust shoutd be trsed by TRCON for the constructiori pqpose. This

coaseot / NOC is subject to dhcreace and fulfrllurent of any othcr law in force regarding contnol

. . of Ah. & Water Pollution and olrer subjrxt matters govemiog hstatladon of gonc Crusher Uoit

i" Tbe fopst dearonggt in its Officers r€s?rves all righs o inspect dte udt at any time and closi

tre operations for violations any of above mentboed cortdidons. Any additionai condition(s) may

bc imposed during thc contiouatbn of this conseng if requked to safeguard tlre Forest and

wikitife and to preventpollurior 
youn faithfrrlry,

:v4"w
$

dn'
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The District Magistrate

Darjeeiing.-734l$l

Appeal fowerd grarting l,to oblectior certilicate for Bstalifishnnent anit initallatioa of stone crushcr plant'

Respected Sir,

I

:1.

f,

I

I
i

:

!
I

I
I

we. trc mernber.s cf seroke Graur Sarnaj serva sarniti, p.o. Kallihorq Dist' Dalegling, west Bengat' do hereby request

and apprise you that rai.Iwry traek constr.rctiol iq U6o ptosto' o"=utfu h'orn Sevoke Baear. conaertfutg to

-.angpo,sikkinr, in the said prdegt, we the above society/samiti and one AA'RPEE Mineral and Aggregate company have

..oeen alloued all the work of'soppty and supervid,on of sand and stone cnrsher plant'

Hence, we th.€ above sociey a:rd the above AARPEE N4irreral and Aggregat"-c-"g.Y Shall work-iointly aod we most

humbiy request },cu to kintlly grnnt the necessary pennission i,r the name ofAARPEE Mineral and AggregateCompany, so

';astoinstallarrdestabiishtt,"stonecrrsherplantirrtherlernarcatedarea.

Fcr a,d on belrali of the sociery rve hereby requcsr and apprue you that theie are alound 5000 villagers in our.villaga out

oi wiich aroud 4000 viiiagers are completeiy une,rployJ' We do not havo any. farmers 'or cultivatois in our village as our

,arrca is l,cated in benveen river and forest eroa, located.aror.urd 17 Krvl from siliguri' so as to sustah their famities some of

, ..fh" villagers !:avg evgu begu* to fcsorttgwardp untirir rEeans-,oJi' t*inS lJw iuto their hmds by getting involved in

qeyeral unlawfirl activities ou!,3f conrqursion. we also ds not have any factories 
"ot "y ,P** of iivelihood' hence it is

extremely Aifgcr:irto sustain with orn iu*ify'and rnakeour ends meet ir these tr'ving times'

Hence, in view of ths above backrfuops, we 5lreby request you to gmst the neoessery porrnission to establish the stone

crusher pl.aqt- We Lave also leamt thai.a flywer blitige is b{ne constructed in 9ur ar:a so as to conrieot to Dooars' aod in

-.lch a scenario; we the villagun of Strok"Lould \ J*po*"d to firther unanticipated problems h tlte ftture'

lully sr$rnitted that tlre issue of unenlpioyment in oui village may be taken in to

ion-sicleraboa an<i uecessaiy permission to'establish a stone crusher glalrt p1y be acoorded for tlre olerall'interest and

. benefit of i,illageis 3!id fot [lie ianre , rve ihc villagers hat e no ot:".tion to't td, estabiishm€nt oistont crusher plant'

,'*k*fifibi.dgq&
Eres'rdfirt/ SecretarY

Shardhaniaii Youth Sangha

SevcX Bazar
@ Yours siscerelv

E offir,
ErnlP Orrrii,Sllrirt.r,r ft'

Lm\

\

E

1
B

fi

,

tq

1 Sevoke Gtam Saoaj Sowa Smiti

JFbTC

15.\\^ cLpt-
PHESIDENT

NetaiiYor.rth Oub
S#i'oko Bazar

North Range

*

.#.4
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.' * "FORM lt"

[See Rule -"4t2)l

CERT'IF gGATE OF REGISTR'AT

SgC€{Fse* EEE ffisal$ Pans
ISN

..'..," 
iU;

(Name oi ProPrieter I Partr'*r I Director)

If any violarion / tiefaurt is not"o 113r, lh"certificate 
shait be riable to be cance*ed and the trade I

u usin;s;:iaii 6u 
"roilJ 

Jown with immetjiate eff ecl

Exacutive
Sittong lll Gram Panchrgyat

*,i
,a

i

Kurseong Darjeeiing

Nar*eol fhnchaYd Samiti

TradePegrskaticn llo'

rriame of 0isr'at
Dab td:*lry

./ile.:I/l#-?b
Trade:Registrailon Ceriiircate issue No' :

Trde RegistdionCeitiircate issued for$re pertod of

DaE

fli?t

Ircrn

nram Santxi I trart No. :

FullAddress :

i]*tlls;'''DescriPtion of Tta& : "l

The Gram Ptiirchaydt acitnowhdgeqasum of Rs'

iin words

t#s

W

Dated

vide

the
the

*

I
t.

,i
t.1

ri
I
I

..&**
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Gsv[ ofWestBengal

Ofiice Ol The SubDidsional O$eer: Kurseong.

General Section.(Mining)

-A"** **t-J I
. .. .,: j.

memo. *o. BIJ lOen(Mln.pZ2

To:

Sir

j1 :

t':
--t

D*e:4q-11 .?o+L
: "ii
iii"

\..., AARPEE MINER,ALS & AGGREGATES
Rp Mansion, Oodlabarj
Dbt: Jalpaigu ri :l 35222

Your Petition abore has been sc{utinised by lhis Offrce atong wtth foiioring docrrnents:

l. OPRon t6r08r2022.

Sevoke Forest, P,S.- Kursoong .; fist. Daieeiing,

3. ReceiptdKh{anauflo :N/A

4. GeneratPowerdAttorney(ifepfiicable): u

5. fannerstrip OeeO (il apnqbb) betneen appiicanl and olher proprieton of lvUs lTgCeflientation Indla Ltd and Four Otters.

6. EnquiryReportdBL&tRO/BOCVanyofirercornpetenizuthority:Yes.videi,lemo.No, fO$/€stl',datdi21fjgmZz

7: Chalhn of Rs138802/- paid ihro,agh PNB against'rVBPCt T. *.- 1G9605010i6S4;

8. Assessneni Slatern€nt shio$,ing Prcriect Cost of Rs-.si!,640001- as raii,fied by LD NOTARY GOVT.OF INCIA.SIUGURI,DARJEELING :

9. Cther relevant documents, etc., shodng fhe Be€d of your Company a4d necessar/ Cearance.',rom related atlholilles,.as requlred,

kr resprise !o the appihalon tor Consent to EsFblish (t\OC)j as re{ered to abve, rtris ls to intorm hat{ris oJircs has.no. obiggli*.::.:**, todea for

tre Cinsent'To Estidtistr (ttOC) to tne proposed S6nd Cras'ner nant at Sevoke. on -...:.?.00-.. Acre of,tand in.Plot tlo. .-..NIL JL No" ""'02*-.,
Kta0anl'lb.-...Ntt.........-....-isapprbveotruseonconversion,sit{ectb'fulfilmentollhefollowingonditftns: 

'

1. The $ructures, hstallalionb, Uu|ity & Facility cornponents must bo as pa.Sandard envirorutent & health norms 8nd,Tq9t.0ot c'o9l1P,{lI l:
lyes around lncludng iora & farna - whicti has io be ratilM by ttle West Bengal follution Gonlrol Boad dter he sttuctures and instalEuolls ar€

pireed'on grotrnd befue produc,r:on;

2. The quality of sewage ard lrace emuent b be discr\erge.d from youl factory shall ylisfy the parnissHb fmits. as Rres@ld in 1g ; 2490 (Pt' 
l] { Uzl,

and/ orts subsEuent amendnrcnt anci Envirorment (Prtfrili-tu;6l66lohiir,'r,o A'ury io.ue c.amg qllti tflB rcB/anv Ttiid'Faf Agency

remgnized by WBITCB within 30 days of initiatron of prbOrcUon, fiiling wt,ict lhis povlsiond eleara'nce may be rvlthdravm;

3. Suitable measures to reat your e(luenr shall be adopted by you during eslafiishment d the unit in order to reduce $e pollulion load so'llat the qudif.v

d itie eliuetit salisfies the standards mentiooed abave;

4, You shethave to apgy to the Govemrnent kr irs consent to operate ard cisctrar-oe ol seuage ard.fade *luenlraccogltS lo 
tlt {^1P3:.{,1:

Witer (Prevqntiron A'C;rtrol of Pollwon) Ac1 1974. No sewage s trade Efluent stnll be clischarged by yott to nature withfllt prior coosent 0l llest

Eengd Pollution Cartrol Board;

5. Lllemission irorn yryey Factor/ shafl contorm to he standards as laid down by WB PC8; 
Go,td..
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6. No emission sha[ be permined 
Y"[tPut Eior 4ptoy-d 9., {Q rcP.ld you sb6f epps/ to l}le Go,€norcnt ls 'rb cursent h qper3{e ahd atmos!fiedc' 

emission as pe.r provisiofl of the Air (Prerrentioo ol Fdulion) Acl, 1 9g 1 ; 
'

7. No lndusldal #arl, fumace, fluee, drirnne,vs. corkot eqlipmen!,iet(i. sH be conslrircted / reconstructed. erccted / r+ereclsd wlsrOul phr approvd d
WB PCB;

8. You $dl have io ensureJollou,ing addiltonal inslala$on d g) your own metakd rijads lh-skIe ttib pEilsei foi H$,/rihunii ddsl il]orjihu6{6i into ;ii (h)
construdion of wij,rd b@inowdtgiuparcn[ng dustlbur'rio,rm atr, (iii) dustcurtainmentilsipedrdrfi#ffiHfiil;l;;ituj91[ffi';
green walls doos th.?-ry!fl!ry, {v),conlinuous erynryns ar_souyce if austing and regutar deariir'g a ureni,nb * t e ground sirhh lriirirrlse{ 0i)yfe tor;ara.luroping of end w'aste ad meari ior tr#,io+d drGJ;"C ;;, (vfi) haveio ensuieiusporcio'patc{tap maff;d,Bdut9*11 to 10 metres f,* q y process equipment of youi unir idiictr *r* nor exc.it ooo p$r, - ro I criimeo oy'J ep"daiu hous;i sir"ywithin 30 days lrom stad o, producUo4

9' You will have to aval necessary clearance fu use of public roads md instaitalio[ elc. from conoemed bcd arltrori0es tnvilq au0rodry ;

10. Youwillhavetoensurenon+ai,slngof nuisancetoprivalegarliesincouneoiyourccftslrucrioi podudhn,tansporhlion,dtq

It You rhall comply nrith the followtu uithout faal :(i) Eactr & e'rry slafi.ild *rtTs 
9l q,e Fac{.try must have to be prcrvided with adeguate safety equipments & measures for protec{ing hfit

fom the dud parlicles aad hdustrid waste -& per pCg rilcrmsl(ii) Acts.and}lT:-=_rpp,i:rble to employees aro wo*ers, dl Payment of Wages, Gratuity etc. and HR issues, neceseary loswamo
^^'.7-^-^ Iw,-isge iiirii rl{iti,l,E iv }.fr.loltu ttte_lilu$ tEVe iO 0g lollc}Wed;

!l'l Extraction of RBM as ral rnaterials wxll be guided by the exEting Act & Rules of the Stale fu which due permls$on will have lo be seq.red;
{iy} Rules.rdated lopaynteni{T?xesr.elc ro dre Gou. aunoiiries inu iocaf eodes wifl rrave roue comprie[ wm;(.t). Environment (hotectionlAct & Ruh, l9t6 r*fl| havp bbe ooomtieO witii:(i0 Hazardous wa$es (Mai.agement & Handing) Rures, 19s9 ild Amendei nuus:@(i[) Manufacture, Storage & lmport of Hazardousbtredcas Rules, 198g & Amended Rutes, fl1p;
{iii The Piit{ic. Liatriliry irrsurarxr Ruies, igga & Ar,ended R i€ iggs;('ii Bibmedi€lWlidtT 

{Maiiagemeut & Hdndfru) Rules 1998 ard Anrended Rules 20@, if apdhiue;
, (!) 'Gooe D6pletng Sulstances (Regulaion & donhd) Rules AOO, it aoofiqaUe,

x- ;: -., tl_ .. -. 
YP y,.lnryq 

" 
dide by any 6ttrer stpulalions as may be prescilbld by any auttiorised body I Gowmment Departments.

Qn inshltation 0f Planb & Tools, you may pleaseapproach ftirgetlng OtC ctearanee along wltn lonowing:
]. lenllcatiln in propbr Format.adduced with nalessay suplorfini Oocumenfs; 

' -

2. DeCaration as to abiding by lhe clanrses stated atoie id lr H.l-Sranp U ni.f00= with meptance d provislon ha( Iailure to.conrply wl;1 366d pe1al
measvres;

1. Olsmn0o RQ.ort on,obqervation d spec'dlprolec'tiue rneasures fdrsafeguardrng Environmental lssJos as rcffied oat pokts l, 2,4 &g;4. F*!s.to be pdd lo sDo Kurseong vde TiR 7/PNB chdtanro he tuft of n( " zo,mo p"i'iear;;;il*d ry n" wa.pCB and our# covl
Deparlmentslromlirnetolime, . -

Please-rote tilat. thls CJE dges in Bo. $iay .coriiirm a cleqraiice br oiluctio4 witloli'necessary admlni$..ratiye and pCB clearance.

l:i;:J'"'3

Memo;No. 53 r10)rcrE,zoz2
Copy fuvprded for Intormation and necessary action to:

1. 9irl,pttt4.SlsrrateDalieeting . .2 Dislricl Laed & Land Reiorms fficer, Daieeling3. Block Development Officer Kurseong.'
4. Ereqltive Engineer, Teesla Canal lnvestigaUon Dvision, Assam Ma[ Jdpaiguri;

?. g9rylivg En,oineer, WB pCB, paribahan Nagar, Sflhguri, Dajedinq6. &rb DMsionat Officer (l&Wf.Kurseong
7. Blo* Land & Land Beforms O#icer, Kurseong"

Date: 2i ft /iatz

S--h

1:
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: ' Government ofWcstBengal
':-,' ",,.; ."'i ' ' OffrceofthesubDivisionalOfticer

Kurseong

Faet No" O'e3F'7J44r[4e{o]il.j.r"M44

1nl e-mail ;sdokurseong@gpail"com

Merno. N6.: / a-6--t&i6aalg;l19fl22

Consentto 9PeBt€

thrdcr Secrio, gs & 26 of the trvarcr (prcrcntion 34-d-1g1g9l of Poltr:tion) Act, 197j a1d scction 21 of the Air

(pr.eveution.a'd co,tror of polrutiorr) n t, rei'i;;i'iigica N"on.",ioo No. lr424r\$P015 dt"01'06'2015

llnclcr the provisions of scction 25 & 2d of rtrc water (Prevention zuxl controlof l'ollution) 
^::'.'0 "

amctrded aricl .ecction 2l of the Air (Prcvention anrl Conrol of Pollution) Act' t98l' as amerxled' and Rules arrd

orde* macle rhere under, dris c\llice trercby grurii a lbrrnal coNSDiVT TC OPE'RATg (g'lo) to AARPEE

, IVIINDRAI-S &AGGRBGT\.1-ES New Stone crusher unitatsevoke ou an area of l.97acre inJL No.:02, *o^Y"

scvokc Fo'esr Dist.: Da.qleeli'g. 
-llre saune opcration oi the unit is initiatly vahl till the co[rpletio' of thc

IRCON Frojcct {BG Line tunncl Fiojc.:t fonn -Qcvoke to Rtulgpoo) subject to zr rnaximunr of 5 (Fivc) years'

,l.he 
same cro is issued conditionally Uy restricting thc rlischarge of liquid ef;luert atrd gaseous ellluent

fronr the.prcmises / la'd of tire inclustriar unit, i' accorclarce with tbe Terms & concli]ions nrentioned irr t]rc

ANexur.e to 0ris cousenL lecEr. provicled &at on arry clay at any iDstance the quantity and qqality of liquici

clisclzu.ge arxl gueous eruission'shail noc exceed the pernrissible timit as speeilied in the Table I ct iI of this

consent lettcr arrcl in the Er[,ironrnental (Protection) Act, 1986.

Brcach cf the corulir.ions ancl / or fittrre to conrply with the directions as seL out in tlre Alrncxure shall

rc,tlcr drc alrplicant liable for prbsccrrtiorl ttuclcr the pro'isions of the lYatcr (Preveirtiou ar:r! Co,trol of

poltution) Act, 1974 aurd Air {Preve*tion trn<l Co,troi of Poltutio*) act, t98i'

This otfice reserves the rigilt to rcvo!rc, witlxlraw or make any reasonable variation /

corrclitions of tlis conserrt lerter

Oflicer

ii,,: j: - i.r'iiq$qf ep€iir ;r.- ^':, fr;t.r'tttit!.8

/ alter the

qe'

__e&

iffil
f"-,#
@x##};.

\j

':,"'- 
t.

'.:.,".:..,"
, ,i:.

.:.:.:.

Y
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ConscLrt to Aiupce prinerals c\ Aggrcgrtcs l'or its utri[ at Serttke (Railwery i;urd), LR Plot Nos': NIL, LR

Khatiiur No. NIL 6[.f [, No.:09, Mou7.;u .s,<rvoke liore-qt, I]ist.: I]arjeeling
Conditions:

Conscnt is ralid f'tx l}te rn'anuPacture -o[:-

2..'l'he Applicant respx)nsl for and quality efl)uent and alr emrssrons.

3. Daib <lischarge of inclusrria) liquid eilluent slrall t)ot. cxceed ......,.........NIL...'..",""""KL'

4. Daily discharge of do:nestic liquicl efilucnt shall lot exceetl ..'..............NIL...'"'.'."""""":"'KL

5. Daib dixhargc of nrixetl (industrial & chmestic) liquid ellluent shirll not eiceed..,....,.NIL........KL

6. 'l-hc Applicaril s]nll disc]rarge liquirl eflluent !o .,,,,.,.,.N4,.. (Place of clischarge] throrrgh

..N.A........... nos. outleu/oullalls.

7. 'Io brir:g into :u:y altcrr,<l or ngry outley'orriftrll or [o clrarlgc tlrc place of riischarge, the Applicant shaii have to

infonrr the Boarr} iurtl t>btiiin 1:ricr 1>crrr:issior: of tlrc lloartl in this ctl'cct'

8.'fhe Applicalt shall pro.ri<le comprehensive facility for treatnient of industrial Liquid waste and domestic iiquid

wa"ste (scwage, sullage--aqd liquid-effluent gener.rted from canteen), and operate ar:d n:aintairr the sune

continuously so that the quantity of final cflluent confbrms to the StarNlard asgiven in Tai:le-I to this CIIO.
'lhble- I

9r l'he tlNlrli llrlls !n thc Oriu'rge Ctrte.gory ol' rhe Water {P'g,ention iurd .Conbol of Pollution) Cess AcL 1977

a.pd Rulcs.macle.thcrc unricr ,rcl tlr" Applicaut shall conrpty rvith the provisions of th.q ;ai.cl Act and Rules {nade

there under.
10" Daity trater consuinption.for-the foilorviug pu{:oses shguld not exceed
. InduStrial co<liing sprirying in minc pits and boiler leed water ldray

ftVater used for gardenir:g'slroulci bc. irrchrrled in this category of usc)
. I)ornestic pu'pose NIL
. Processingrvlrcreby watcl'gcts poilrrlc<I ;urcl the poilutants are easily biodegradabie - NItr,

' Proces.sing rvlrcrel;y water gets pollute<I and lhe pollutants
are nct easily bio<Iegraclable NlI.

The au0roriry olxrating tlre Unit strirll rcgularl-v subririt to 0re board dre Rctuuts
prescribetl ftrnrt arrd. pa]' the Cess as spccilictl ttrtder Se ctiorr 3 of the said Act

month.tucts arra bY-Prorlucts aq@st. Maior p
75000 rnetric 'I'on ntonth,ps01 Stone Cl

Outlit
No"

Nal.urc o['

c{Iluent
Pa:;ur:ctcrs Stardard Frcquency of

ellluent
sarnpling

pH. Retw-een:6.9
N6ito.*ceed:50 mg{

Bioctremic'al Ox,v"gcn Derniurcl(3day at.
27"C'

Not.to exceecl: 50 mgtl

N-o!. to
,/

Nottoexceccl: l0mg/l

o[ \Vater Consu:nption in drc

)
I

I

I
I
I

I
I

i

t
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I L 'l'he Applicalt s5all i,stall suirable clevice lbr rueasurilrg tlrc volume of water consumed lbr ditlerent purposes

, as r1)e!)liorled above giying corect result to the satisl'actiorl of the State Boar<l.

I 2. All tlre suacks connecr.ed to variorrs source's of ernissions rnust be tledgnatecl by rtumlxrs suclr as S-1, .S-g S-3,

etc., .auld lhis mu.s.t be pairrtccl / <,lispla.vctl to laci]itate it]entification.

l&. The Applicru:t $xtlt iustall conrprehensive contlol systq)) r:onsisting of pollution contro) equiprnent as it
rvarralted lvith rcfererrce to gcrrcrltion ol:rir ernissitxrs atrrl tryrcratc arld rnaintaitr the siune contiriuously so as to

achiert dre levelcf JrolluLuri.s to ilte.st;utckrtl as givcn in Table-II bglorv.

'lhble - Il

$1

14. 'lhe A3:piicu:t shrrll provide porl-s in thc stack(s) and other rlecessary permancnt faciiities such as larlders
platftrrn, ctc" li;r rucrritorirrg,/.siunpling tlrc :dr cruissir>ns anrl lhe sanrc shall be nrade availalrle for inspection and
use l>y the Statc lJoiu<l's sr:ilI'm wcll as State llo:u<l's aurhoriscci agorcics.
15. shallobscne the Iire I

16. Thc Applicant sirall mairNain t]re generati6n an<i reatrnedydisposal of non-hazardous solid waste as s1>ecificd

below

17, Tirc Appliciurt- shaltr takc adcqu;rLc ri)cesul'cls for conbril of noise levels lrorn iE orvn sources within the
pren:ises vvithin the linrit givcn below :

o'r)i
,, \l-

S-

--r

'I'inre l.imitin dB(A)lxq
D;ry'fimc(06a;m. to 09p.m.) 70

70t\ rt r)1. to

18" TI:e Applicant si'ral! at ali tirrres rnaintain good house-kecping propcr ivorking order, :tnd opcmte ell'iciently
Ibr corrtrol of 1>oilution frcrn ali sour-ccs so as noi to causc nuisalce to .surrou.,rriing zreaVir:habitants antl to
acltievc cornpiiturcc vvitir ti:c. tcl'u:s iurd co;rclitionS ofl thc conscnt.

o[ paranrcters not to exceed !'requency
of
emission
sanrpling

Sitack

No.
Serck
heig.l'*
lrorn
G.I.,
(in

nrb,)

Strck :
attacherl
to(sources
and
control
sy.stenl, if
any)

SPfuI
(rng/Nnr8)

CO
(96 v/r')

crl'ussron

gas

ny'sec

v
of

a
oltuue

NrrrSy'lrr

.Sl. Ntr. 'l'ypc of fucl ( luirntity consunred rler rtray !'uel burning operation'where tlre l'uel is used

01

02
03
04
05 

- -*'-

l'lpe of lraste Quarttity TreatrnenL Di.sposal

\'Vaste from process NIL NIL NII,
aste f'rorrr li c trcatmcnt
'asrc Pollution

NIL
N]L

NIL NII,
--NrL-----------

NII-
.N}L_

i

I
i

:

i

,

I
I

Rejictcd ni'atbf ial s/S c rap N}I,
.NIL

I

I

---

\*.,TY

tj s
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21. The'Applica-.'t shall install a separate energy meter sholving tl:e consu'mpic,r of eDergy for operation of
poliutlon controf dericer

22"'lhe App.licant slrirll e.rxure drat {irgitive enrisions fi'orn thc activity :uc contro}led so:rs tb midrrtain clcan and

szrfc envir<xtn:cnt ht axl itrouttd thc lirctory p'ttniscs.

23.'flre Appticant shail providc rlririnagc systern lbr corrveying irrdustrial and-domestic liquicl waste. fi{onn-$nter

drairr slralt be kept xpalate fronr ilte dlainage s],stem meant lbr in<iuso-ial and domestic liquiri waste.

2rt. 'IleA.ppticant shall nraintain a se.Ilarate register showing consumption of chemieals userl in pollution.eontrol

systcm.

25.'fhe Applicirnt shall gct tl're samples oJ'hiy:rdous llasteVlcachates cura.lysed ac least once in a mondr fiorn thc

IabcraLory recogniserl o[ the \Arest Dengal Pollution Control Board ar:d ensure that they cotrforrn to the lirnits
",'.. r . r 41 . . t. r" t -, .!-- .1. - l)-----l
;lipuiariu. r L)L ript\rt D Jll.ur uv olltt liJ qtv gv<u u. .

26. The Applicart shirll providc atiequate altl sal'e facility for collection of air, wastewatcr ;rnrl -"olirl rvaste samples

by t}e.State'Board's sl.:rff ;x rveil as State l]o;u'tl's autltorised agencics,

27.'f,trcAlryrticant slrirll sul.rrrrit to tl:c ijtutc Ilo:rrd by tlre 30tir Scptenrlrcr ol'evcl1 ycar the l)nvironttlcnui,--

StatemenuRcport for tlrc l}xurciill.ycar erlrlin.g Slst lt{arclt of 0rc currcnltycar inthe prescribcd lornr(Forrn-Y) as

rcquir-cd under the lrrovisious of nrle lrl. ol'tlrc Environmcnt(Protection)[Second Arnerxlrnctttl llules,l992.

28. llre Apliliuurt shdl allow the Ollicers of the .State Board to enter into'the'applicant's premises at any

rcasonable tinrc to irrspcc! tlrc pollutiorr control systcrns as rvell as monitoring and'measrning dcviccs iu
coturection rvitJr prevcntion & corrtrol of pollutiorl.

99. Tire Applicant shall riraintain an Inspection .Book in the.lactory premises which shall be nrade arailable to
Cfliceis & employees o[ tlie State l]oard for'insloection, review :urd to write do',vrr any d.irection or obrcrvalion as

is clcerilcd necessar] during tl're inspectiou fronr tirnc to time.

30,'ftrc Applicant ihall lirnrish to the Sratc Boar'<] all i.nfonnation in respect of quality, quantity, rate of discharge,

ptace ol' tiisclurgc ol' litluid ellluerrt :utd air emissions.

3i.I)reAplrliea:rtsh:dl nririrruirr aclctgu:rtc rururber ol'qualilied ar:d trairtcd personrtcl arlrotlglris stall'lbr proper

rnaiuteniuu:e ;urtl olrcriition o[ tire clT'lucrit trcaultcrit ;urcVo!'cliiissior) cono'oi devices'aud'for overa]l etniror:rircttL
rnanagemenl" <f the inrlustly.

I
I
i

I
I

32.11:eApplicant shrill hayc. to uriu\e rcgistration for 0rc usc ofgrotrndrvater, if,ary, with Ccrro'al Grouncl Water

,d,uthority.

ur alternate elcctlc polrer source
to maintain conrpliance rvith the

sufiicient to operate all pollution control
tenns and conditions of the con.senl In

l g. "l'he Applicant shalt bring abour ar lcast 33% of rlre available open larrd under the green covcrage /'pla:rtation.

20. "l'he Appiicant s!:ali provirle tbr
facilities installed by tlre Applicznt

production to abirle bY d:e re,-ms :urd conditiorrs o{' the Consenl regprcling polh.ttion level" !

3

i
i

!
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33. "fhe Applicaut shall intinrirte to tlle Statc lJoaxl imurcdiately ol" zury occurrence r>r apprelrcnsion of
occurrcpce of {ischruge ol'any poisoltous, rroxious or pnllutatts iii excess ol' quality as well zu rluanti[y as
mentiorte{ earlicr to iury rcceiving rrater Imrly/rcceiving system or to am}ospherc owing Lo accidcnt or odter
ulforeseeu incident / event inchrding na&ral disaster, 1-he Applicant shail (r) uake all steps a<Iequate to prevent

sucl'r acciclental discharge / ielease of poixrnous, uoxious or pnlluk:rts and to limit their conse(tuences to p€rsons

and the environmertt (ii) provide to the persous workingon the site with 0re information, trainingand equipmerrt
inclutiing antidotcs necessary to ensure 0rcir safety,a*<I mitigate &e accidental rcleetse ol'poisonous, noxious or
Filuta:nts to tlrc envirorunent,

i)4. 'fhc A-pplicant rshall nralig an application to drc .x*t*c lloar d in the pr escribed for.nr for rcrrcwirl ol' tlio con.sen(
at leasl" 60(slxty) dirys bel'orc tire date of expiry oi this Consent.

35. The Applicant shall no[ make.any alternatiory'modificatiory'expansion in'the existing miurufacttuing p(xess
md equiprnerrt as well a"s dre pollution conh'ol syJtern witlroutprior approval of the Board.

i16..'llrq Applicrurt slrall corngrly with tle conditions as laid down in the Manufaihre, Storage arrd Iminrt o{'
hazartlous Cltenricals Rule s, 1989 ancl l{az-ardoub Wastes (Managenrent ct. Handlin;;) Rules, I 989.

Additional C<iucfitiorrs
[" Using ol'tlustprotccl.ing Muk is nrust (br. all ptant crnployees & workers,
I .Snrinlt!irro el lrrealr i'ro n^i-l i. nr';c+ l'^- ^-*-rl-- -t---r *-"r! -r " --.;,-.,..-, ,,o:r- r-a:ri'-::liii;u::!a_t ---..;..e. 4tr.vJurrd\lat.i/luuuv).
3. Iireciion ol'greeu protection wails by plantation is nrusL
u[. Ncccssary Insurance covet"rge to be ensrred for persorrne[ eugagedto machines breakir$gravels.
5. Pcr:nission tj'our audrority lbr cxurction'of sronc & boulrlers is rnust.
6. Road in use i.s to be adequ:rtcly waterecl twice in the monring iurd aftemoon.
.7. I3reahage and Dust particles must not be dispose<l

:u'res{. inllo}v ol'the sarne to river ar:d chenncls.
off in tlte coursc ol' Rivcr or cf rivcr to

Sub
::' i .?tuiscoriE I

r>re:gz.tz.zriztoi erno. 
" " 

BIkdJ{AiM&i!0120 22

Coir1, lbrrvarcled lbr irforrnation turd uecessAr,v actjon to:
L llistrictt Magistratc,Dar;;'eeling.
2. District Iand & Land Relbrms Oflicer, Darjeeling,
3. Sub Divisional C{ficer (t&W), IfurseongSul}Diuision
4.. lllock Derelopnrent OIIiccr, I(urscong Developrncnt lllock, Kurseong'.
5. lllock Land & l*rud Relbrms Ol]icer; Kurscong.
6. Executive Enginier, River & Water Ways
7. F,xecutive Ertgiriecr, Wl] PCl3, Palibalian

Devetopment, Kurseong.
Nagar, Siliguri; Darjeeling wit1r a

Slitc atSevoke zuxl stgest fur:tlrer'actjorr fot protection to the

Sub

cause a visit
to 0re P_r-oj,ect

8" OIIice Copy

Kurseortg. .i. 1...,.1,..,,

'\ " .l ' .. :,'. ,:

't'1..
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BEFORE THE NATIONAL CREEN TRIBUNAT

EASTERN ZONAL BENCH, KOLKATA, WEST

BENGAT

O.A. No. 11112024182.

ln the matter of :

Sr-rbhas Datta
......Applicant

-Versus-

State of West Bengal & Ors.

.Respondents.

TER

OF RESPONDE}/T NO. 9

Krishnendu Bera

Advocate.
280, Copal Lal Thakur Road,

Baranagar, Kolkata- 700035.

e804470595 (M)

Email

a

)r:
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